
In the Central Administrative Tribunal
Principal Bench: New Delhi

OA No.2532/89 < Date ,of decision; 6.1.1993.

Shri Laxmi Narain ...Petitioner

Versus •

Union of India through the
Director of Agriculture &
Cooperation, Directorate of
Economics & Statistics,
Ministry of Agriculture,
Govt. of India, New Delhi ...Respondent

Coram:-

The Hon'ble Mr. I.K. Rasgotra, Member(A)

For the petitioner None

For the, respondents Shri M.L. Verma, Counsel.

Judgement(Oral)

This matter stands "concluded vide our judgement

in OA 25'31/89 - Shri Hari Prasad Banodha vs. Union of

India decided on 6.1.1993. Accordingly, identical benefits

shall be granted to the petitioner herein by the

respondents in the time frame fixed in the said case.

No costs.

• ' ^
(I.K. Rasgotl'ra)

Membei(A)
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In the Central Administrative Tribunal

Principal Bench: New Delhi

OA No.2531/89

Shri Hari Prasad Banodha

Date of decision: 6.1.1993.

...Petitioner

Versus

Union of India through the
Director of Agriculture &
Cooperation, Directorate of
Economics & Statistics, Ministry
of Agriculture, New Delhi

Coram:-

the Hon'ble Mr. I.K. Rasgotra, Member (A)

...Respondent

For the petitioner

For; ^be "respondents

None

Shri M.L. Verma, Counsel.

Judgement (.Oral)
v\

Neither the petitioner nor his counsel was present

when the case was taken up. As this is a very old matter

filed on 12.12.1989, .1 consider it appropriate to dispose

of the case on merits with the assistant of Shri M.L.

Verma, learned counsel for the respondent.

2. The case of the petitioner is that he was appointed

as computer in the Directorate of Economics and Statistics

on the recommendation of the Departmental Promotion

Committee (DPC). The petitioner was appointed as Technical

Clerk vide order dated 28.6.1989. The promotion was

made, however, on notional basis w.e.f. 25.2.1982 giving

him the benefit of increments but actual financial benefit

with effect from the date of issue of the orders, i.e.,

28.6.1989. It is against this background, that the petition

er has filed this petition praying for the payment of

back wages for the period 1982 to 1989 when his promotion

was treated as notional and other consequential benefits.
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- ' respondents , that he «s promoted as regular ^
' -Wdhnwal ,25.2.1982 on-reguWr hasls against,a

^ va<jancy,,ji^e,, order dated 28.6.1989. Jle,- howe

basis. The petitioner belongs to SC comrttmity and. In
seniority list he «s quite low. fli 818 "hot-even co^e

S^*fthi.Uhe zone of consideration for a8 hoc promotion in
' ,geor8ance with the roste. required to be maintained for

^ »•» »M A «-l <^T

( ft r'Tt^d accoraaiivj.c —

SC/ST for adhoc promotion In ter^s, of Department of
personnel and Administrative Reform's , OM
No.36011/14/83-fistt.(SCT) date8 30.2.1983 and OM da e
30.9.1983. The petitioner's grievance that Shri J. •
Maurya. another SC candidate was promoted on ad hoc has.s

also not relevant as Shri »aurya was the sen.ormost
,,,,,ble SC candidate for ad hoc promotion available .n
,380 when there were 5 vacancies out of which one was
reserved for SC candidate.

I. view of the clear statements made by the respon-
nhs 4 5 4.6 and 5.3 an8 in absence of anydents in paragraphs 4.5, 4.

material to repel them from the petitioner, 1am sat.sf
that no injustice has been done to the

^ promoting him notionally
i benefit. Of his pay has "

3 The petitioner has further claim
.It been fl.ed, giving him the benefit of ;
.c clear answer available In the counter-affidav« In^

ard Since the petitioner was promotes from the post
»..... •. —• •• -

that when the petitioner was entitled to the be
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